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THE  MINISTER  OF  SHIPPING 
AND  TRANSPORT AND TOURISM 
AND CIVIL AVIATION (SHRi A. P. 
SHARMA):  Mr. Chairman, Sir, the
scope and purpose of this Bill is very 
limited.  It has been pointed out by 
some of the friends that as a matter 
of fact, through, this amending Bil], 
we cannoi going to do anything new. 
The funds we have collected were 
levied on the employers but there was 
no specific provision in the Act and as 
per the recommendation of the Com­
mittee on Subordinate Legislation, this 
Bill  has, been  brought before this 
House.

In the course cf the discussion on 
this Bill many friends have said many 
things.  Mr.  Saha  from the Opposi­
tion and Mr. Xavier Arakal from Con­
gress (I) hav« made a point that this 
Act is not applicable  to  the  dock 
workers of all the ports.  That is not 
correct.  This act is applicable to all 
the major and minor ports. The only 
difference is this. With the exception 
of seaports, Paradip, New Mangalore 
and one mora port, out of ten major 
ports, this is applicable to seven major 
ports and the administration of fund 
is being done through the Dock Labour 
Board.

Let me first of all make it clear that 
the Bill is applicable to all the ports, 
major and minor.  But the responsi­
bility for administering the act is with 
the  State  Governments.  The only 
point remains to be clarified is this. 
Why is this r:ot applicable to the other 
three major ports? There was a Com­
mittee set up by the Government of 
India under the chairmanship of Mr. 
N. M. Chatterjee in 1975 to review the 
decasualisation of the scheme.  This 
•Committee has  recommended the 
abolition of Dock Labour Board and 
unification of the cargo handling and 
labour in the Port Trust. This is the 
recommendation  of  the  Chatterjee 
Committee and  therefore, in these 
three major ports, we hsve not intro­
duced this system.  As a matter of 
fact or as a matter of expediency, as 
Pointed out by several h(»n. Members, 
** is not good. About the functioning

of the Labour Boards, it is all there 
provided under the Act.  They are 
functioning. 1 want to make it clear 
here that this Act is applicable to all 
the major and minor ports.

Shri Vyas and other friends have 
raised several points in which they 
have made so many suggestions. The 
intention of the Bill is this.  The 
scope  is  very limited.  But, if my 
friends suggest  that the whole act 
should be amended, that is entirely a 
different matter.  Presently, j am not 
on that subject. I again reiterate that 
the scope of this Bill is very much 
limited.  On one 01 two points, I 
would like to clarify. My hon. Friend, 
Shri Indrajit Gupta is a very ex­
perienced trade unionist leader. I do 
(not know how he got this idea that 
the Port and Dock workers are not 
treated as industrial workers. For his 
information, t may tell him that they 
are treated as industrial workers and, 
under the Industrial Housing Scheme, 
sixty  houses  are  presently  under 
construction at Calcutta for the Dock 
workers.

SHRI INDRAJIT GUPTA: Is the 
housing accommodation adequate?

SHRI A. P. SHARMA: I do not say
that the housing accommodation f°r 
these workers is adequate. 1 do agree 
that it is not adequate. The position 
of Calcutta is very bad in this respect.
I may tell this hon. House that 18.15 
per cent of the workers are provided 
with housing accommodation in Bom­
bay; in Calcutta it is 4.26 per cent; in 
Cochin it is 34.85 per cent in Kandla 
it is 10.8 per cent; jn Madras it is 
38.6 per cent—it is the highest, not 
highest, last but one; and In Marmugao 
it is 30.6 per cent; in Vi7ag it is 39.9 
per cent.  That is the highest.  But, 
Sir, I have quoted the percentage of 
the housing accommodation f°r Dock 
Labour Workers.  I do not want to 
say that the position is satisfactory. 
It is a fact that the dock workers are 
not adequately housed.  It is also a 
fact that the dock workers are not 
getting the same amount of facilities 
as the Port Trust worker?.  That is
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correct.  It wil be my endeavour to 
see that that is brought abcut, subject, 
of course, to the availability of funds.
(Interruptions). I 'would say that it is 
within the  funds  that are available 
for the welfare measures.

Sir, I would like to say only one 
thing more.  So far as we are con­
cerned we do take notice of the points 
raised by the hon'ble Members and I 
want to assure that as regards the 
administration of those funds wher- 
"ever there are irregularities and short­
comings we will definitely see to it 
that they are corrected.

Sir,  my  friends  Shri Harikesh 
Bahadur  and  Shri  Indrajit  Gupta 
pointedly said about the administrative 
of Calcutta dock.  It is correct that 
the administration body of Calcutta 
dock labour board has been suspended 
and suspended for certain reasons. So 
far as we are concerned we are not 
keen that it must be restored but we 
have difficulty and the difficulty is that 
Calcutta cannot be administrated in a 
special way. It has to fall in line with 
the major parts and that is the diffi­
culty. I have explained to my friend, 
Shri indrajit Gupta, that until and 
unless dock labour boards of major 
parts are abolished...

SHRi INDRAJIT GUPTA:  Why?
Nobody has  asked  for the abolition- 
We have asked for an administrative 
body of the board.

SHRI HARIKESH BAHADUR: This 
administrative body has been suspend­
ed. It is said that some employers are 
pressuring the  Government  to  re­
instate that body. Is it a fact that the 
government is being pressurised by 
some employers?

SHRI A. P. SHARMA:  This Gov­
ernment is not going to be pressurised 
by anybody.

Sir, x was trymg to explain my 
difficulty, that either all the six major 
ports are to fall in line with Calcutta 
or Calcutta has to fall in line with
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them.  I have explained mv difficulty 
to Shri Indrajit Gupta. So far as the 
mal-practices  or  short-comings of 
Calcutta are concerned we will defi­
nitely try to see that they are removed 
and even at any point of time what­
ever we do we will do in consultation 
with our friends.  Even if we are 
going to restore  the  administrative 
bodies  at  Calcutta  which  were 
functioning earlier, but not well, even 
if we restore them we will see to it that 
they function properly and the reasons 
for which they were suspended are no 
longer there.

5TTTra*i :

I  fr  *TPT ^

I

SHRI A. P. SHARMA:  My friend
Mr. Choubey does not understand my 
point.  I said that either 1 have to 
introduce that system there in Calcutta 
or I have to suspend in 6 other places. 
Therefore, I want to make it clear that 
the  purpose  cf  this  Bill is very 
limited.  If my friends feel that a 
comprehensive Bill is necessary lor 
amendment of the Act, that is entirely 
a different matter.  If that is the type 
of amendment put Before the House 
we can definite take note of them. I 
think in view of what I have stated 
my friends will pass this Bill. So far 
as  the Housing  accommodation of 
workers  is  concerned,  as  I have 

already  said,  within  the overall
availability of resources we are trying 
our best to improve the position. With 
these words I request the hon. House 
to pass this Bill unanimously- Thank 

you.

MR. CHAIRMAN:  The question is:

“That ihe Bill further to amend 
the Dock Workers (Regulation 01 
Employment) Act, 1948, be taken 

into consideration.”

The motion too* adopted. 

Clanae 2—(Amendment of section 3)

MR. CHAIRMAN: Clause 2.
Shamanna,  are  you  moving 

amendment No. 1?
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SHRI T. R. SHAMANNA (Banga­
lore South): Yes, Sir, I beg to move 
nry amendment. Although for 3 days 
we have been discussing this, not a 
word has been said by me.

] beg to move my amendment No. 1 
to Clause 2.  I beg to move:

‘Page 1, line 11,— 

add at the end—

“and the fund to be so created 
will consist of—

(i) grant or contribution to be 
given by the Government;

(ii) contribution to be made by 
the Dock Labour Board;

(iii)  contribution, if any, to be 
contributed by the dock workers.

Provided that Government may fix 
the respective shares of the bodies 
as referred to in this clause.” (1)

Sir, the original Act was passed in 
1948.  Later on, amendments  have 
been passed in the year 1951. Now it 
is 23 years or 24 years since the 
Labour Welfare Fund has been creat­
ed.  I do not know how the fund is 
collected  and  how  the  fund  is 
functioning.  These things have not 
been made clear.  It is not known 
who has to pay for it. It is not known 
bow this Fund  is  created, who has 
contributed to it, how much they have 
contributed, and how they are going 
to utilise the amount  of the Fur.d. 
From what i have been able to make 
out from the reading of this Bill, this 
®ill  is  intended  to  validate  the 
creation of the Fund and the money 
collected so far and the validity re­
garding the legal action tlierefor about 
any commission or omission in the 
functioning of this Fund. That is all- 
We do not find any details here. Sir, 
a few days back we passed the Mica 
Mines  Labour  Welfare  Fund  Bill. 
There it was clearly stated that they 
JJill collect 6* per cent cess, towards 
this Fund. They said that very clearly.

Dock Workers
Employment)

Also it has'been stated that the Fund 
will be utilised for the following pur­
poses:

(i) For thft health ard sanitation 
of the labourers;

(ii) for  water  supply  for  the 
labourers;

(iii) giving  facilities  lor  the 
labourers, improving working con­
ditions of labourers; and

(iv) transport of the labourers; 
and so on.

16 hrs.

So, these details have been given.  I 
am sorry to note that here, though 
the Fund has been created, it has not 
been made clear as to how the Fund 
 ̂to be utilized hereafter, and how 
it is to be collected. It Jias not been 
given even in the amended Act.  We 
don’t find as to how the amount is to 
be collected, and who has to pay Lor 
it.  All these detail*; have not been 
provided.  I would nave been happy 
if details had been given.  How the 
Fund is to be created, is not given 
here. It is left to the Government to 
work out the details.  I would urge 
upon the Government to see that when 
such measures are brought, they are 
brought in a proper mariner, so that 
there is no litigation later on, and the 
Fund may also be of use to people 
for whom it is meant.  With these 
words, I want that the amendment 
moved by me, may be accepted.

SHRI A. P. SHARMA:  I am sur­
prised to hear the statement of my 
hon. friend, Shri Shamanna.  He has 
raised 3 questions, viz. how the Fund 
is going to be collected; how it is 
going to be utilized, and for whom *t 
is going to be utilized All tht 3 things 
are there.  It is collected from ♦he 
employers; it is administered by the 
Dock Labour Board, and it is used for 
the welfare of the workers. These are 
the 3 things mentioned here; and I d«
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not know how it escaped his notice. 
I don’t think I have to say anything 
more.

MR. CHAIRMAN:  Mr. Shamanna,
are you going to  withdraw your 
amendment, or do you want to press 
it?

SHRI T. R. SHAMANNA:  Let it
be withdrawn,  i do not press it.

MR. CHAIRMAN:  Is it the pleasure
of the House that  the  amendment 
moved by Shri Shamanna be with­
drawn?

Amendment No. 1 was, by leave, with­
drawn.

MR. CHAIRMAN: For clause 2, Mr. 
Banatwalla has given an amendment. 
But he is not here.  The question is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 5 was added to the Bill.

Clause 1, Enacting Formula and the 
Title were added to the Bill.

MR.  CHAIRMAN:  Now  the
Minister.

SHRi A. p. SHARMA.  Sir, I beg 
to move:

‘That the Bill be passed//

MR. CHAIRMAN:  The question is:

‘That the Bill be passed/*

The motion was adopted.
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RE. ADJOURNMENT SINE DIE OF 
LOK SABHA ON AUGUST 12, 1980

I>R.  FAROOQ  ABDULLAH  (Sri­
nagar): Sir. the House has been called 
again for the 14th.  I hope Govern­
ment would not mind, because the 
business has proba&ly been completed. 
If there is still a" little more business 
to be completed. 1 would request that 
tomorrow, we don’t have the lunch- 
break,  but  the  Houso adjourns 

tomorrow and does not meet again on 
the  14th—if Government does not 
object to my requesting for this.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS  (SHRi  BHISHMA 
NARAIN SINGHS:  If the House is
agreeable, I will cooperato with every­
body.

DR. KARAN SINGH (Udhampur): 
Will it adjourn tomorrow then?

SHRI BHISHMA NARAIN SINGH: 
It will adjourn sine die.  If it has to
adjourn tomorrow,  it  wilJ adjourn
sine die.
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